1.
2.

3.

4,

No. 86
02.04 PM

2.05 PM
2.06 PM

2.13 PM

3.23 PM

3.50 PM

4.40 PM

4.40 PM

4.49 PM

4.58 PM

LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

Bulletin Part-I
(Brief summary of proceedings)
Monday, 06 August 2018 / 15 Shraavan 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
National Song (Vande Mataram)

The Chair greeted the House on the occasion of Prakash Utsav of Sikh Guru Shri Har Kishan.

Shri Om Prakash Sharma and Sh. Vijender Gupta, Hon’ble Leader of Opposition sought to
know about the fate of notices of Calling Attention given by them under Rule-54.

The Chair stated that he will give his ruling after Question Hour. Sh. Vijender Gupta, Hon’ble
Leader of Opposition stood up and argued with the Chair and created disturbances in the
proceedings of the House.

The Chair requested Sh. Vijender Gupta to take his seat.

As Shri Vijender Gupta did not relent, the Chair named him and asked him to withdraw.

(2.12 PM) As the Member refused to withdraw voluntarily, the Chair directed the Marshalls to
escort him out.

Question Hour :

Starred Questions No. 01 to 06, 08, 10 to 13 were asked and replied to. Replies to Starred
Questions No.07, 09, 14 to 20 and Un-Starred Questions No. 01 to 66 (Except Unstarred
Question No. 5) were placed on the table.

Special Mention(Rule-280) :
The following Members raised matters under Rule-280 with the permission of the Chair:
1. Sh. Pankaj Pushkar 4. Sh. Sukhbir Singh Dalal
2. Sh. Shiv Charan Goel 5. Sh. Om Prakash Sharma
3. Sh. Gulab Singh
Members of ruling party objected that Sh. Om Prakash Sharma, Member of BJP had used
derogatory words against Shri Amanatullah Khan. .
They stood up and demanded that action be taken against Sh. Om Prakash Sharma.
Sh. Manish Sisoda, Hon’ble Deputy Chief Minister also objected to the remarks made by Sh.
Om Prakash Sharma.
Members of the ruling party came into the well of the House.
Uproar in the House.
(3.42 PM) Sh. Om Prakash Sharma walked out from the House.

The Chair adjourned the House upto 4.30 PM due to continuous disturbance in the
proceedings.

House reassembled.
Hon’ble Speaker in-Chair.

Sh. Sanjeev Jha, Sh. Amanatullah Khan & Ms. Rakhi Birla expressed their views regarding
objectionable remarks made by Sh. Om Prakash Sharma.

(4.48 PM) Sh. Om Prakash Sharma & Sh. Jagdish Pradhan walked out from the House.

The Chair referred the complaint against Shri Om Prakash Sharma to the Committee on
Privileges.

Special Mention(Rule-280) continued :

6. Sh. Mohinder Goyal 9. Sh. Ajay Dutt

7. Smt. Bandana Kumari 10. Sh. Sanjeev Jha

8. Ms. Bhavna Gaur
The Chair ruled that the matter to be raised by Sh. Saurabh Bharadwaj under Rule-280 be
treated as read.

Presentation of Report :
Ms. Rakhi Birla, Hon’ble Deputy Speaker presented the Fourth Report of Committee on
Private Members Bills & Resolutions.



10. 4.59PM Papers laid on the Table :

Shri Kailash Gahlot, Hon’ble Minister of Transport laid copies of the following on the

Table of the House :

I. Copy of the Delhi Gazette Notification No.23(1362)/CAP/TPT/2016-Part-1/307 dated 10
July 2018 regarding delegation of powers related to Pollution Checking centers (Hindi &
English Version).

II. Copy of the Delhi Gazette Notification No.MLO(VIU)/TPT/2017/165/315 dated 17 July
2018 regarding Speed Governor (Hindi & English Version).

11. 5.00 PM Short Duration Discussion (Rule-55) :
Sh. Saurabh Bharadwaj initiated short duration discussion on ‘alleged attempts by the
bureaucracy to hamper and slow down the main flagship programmes of the Govt. of NCT of
Delhi’.
The following Members participated in the Discussion :
Shri Pankaj Pushkar
Shri Madan Lal
Ms. Alka Lamba
Shri Adarsh Shastri
Sh. Satyendra Jain, Hon’ble Minister of PWD
(6: 06 PM : The Chair extended the sitting of the House upto 7:00 PM)
6. Sh. Kailash Gahlot, Hon’ble Minister of Transport
7. Sh. Gopal Rai, Hon’ble Minister of Labour
8. Sh. Imran Hussain, Hon’ble Minister of Food & Supplies

12. 6.50 PM Sh. Saurabh Bharadwaj moved the following Resolution with the leave of the House :
“The Members of this Legislative Assembly of NCT of Delhi, having been rightly and
repeatedly confronted in their interactions with general public, public spirited individuals and
organisations regarding the deficiencies in providing public services in NCT of Delhi;
Upon learning that there are huge number of vacancies in various levels in all sectors of
governance in NCT of Delhi — including in professional, technical and administrative positions
such as teaching, non-teaching, medical, engineering, school/college/hospital administration,
general administration etc. - which is one of the main reasons for such deficient delivery of
services to the public,
Upon further realising that the unfilled vacancies are increasing in number year after year due
to involvement of multiplicity of agencies in recruitment process and huge workload on and set
priorities of recruiting agencies such as UPSC, leading to further deficiency in delivery of
services resulting in lot of difficulties for the political executive in spite of its demonstrated
will to improve the living standards of the people of Delhi by providing world class services in
the national capital territory,
The Legislative Assembly of NCT of Delhi, having its sitting on 06 August, 2018 in Delhi,
hereby resolves that:
There shall be a separate Public Service Commission for NCT of Delhi and
The Government of NCT of Delhi shall take all necessary steps to complete the process of
creation of such a Commission within a period of six weeks from the date of adoption of this
resolution so that the deficiency in providing services — be it in education, health, environment,
transport or various other general sectors — becomes a thing of past and Delhi emerges as a
role model for all those willing to compete in doing good for people.”

G W

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister replied to the discussion.
The Resolution moved by Sh. Saurabh Bharadwaj put to vote and adopted by voice-vote.

13. 7.07PM The Chair adjourned the House upto 2.00 PM on Tuesday, 07 August 2018.

Delhi C. Velmurugan
06™ August, 2018 Secretary
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